317 Re. Small Industries
2 Development

" Whoever sits in the Chair has to
takz into accouni everyiling tlat
has happened. So  you have to
give a ruling. You cannot say

that somebody <¢lse was siiiing
in the Crair and thercfore  you
will convey to him or her... (Infer-
ruptions)

PROF. CHANDRESH P.
THAKUR :.. (Interruptions)

THE MINISTER COF STATE
IN THE DEPARTMENT OF
ECONOMIC AFFAIRS IN THE
MINISTRY GF FINANCE (SHRI
EDUARDO FALEIRO): 1cannct
kear anyihing in this noise.
(Interruptions)

SHRI PAWAN KUMAR BAN-
SAL: Any person wlho ic sitting
in the Cheir hos to take the deci-

sion. . (Interruptions) _

PROF. CHANDRESH P.
THAKUR:.. (interruptions).. Prc-
grammes crmnot suffice so far as

the ueeds of the job-seckers are
concerned. . (interruptions). . Growth

rate must be accelerated
(Interruptions)
THE VICE-CHAIRMAN

(SHRI V. NARAYANASAMY):
1 think you can coniinue after-
wards. . .(Interruyptions). ..

PROF. CHANDRESH P.
THAKUR: Sir, I will finish just
now. . .(Interruptions)

THE VICE-CHAIRMAN
(SHRI V. NARAYANASAMY):
I think you can corrtinue in the

afternoon. . .(Interruptions)
SHRI PAWAN  KUMAR
BANSAL: Sir, he should be

allowed to continue now  because
he is making a very good speech. . .
(Interruptions)

.
. SHRI KAMAL MORARKA®

What speech? We could not hear

an ything at all..(Interruptions). .
W e have got great respect for Mr
,_]h akur (Interruptmns)

ch
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1989—discussion not concld.

THE VICE-CHAIRMAN (SHRI

V. NARAYANASAMY): I tkink

we can adjourn now. The House

stands adjourncd  till 2-30 P.m,
today.

- The House then adjourned
for lunch at six minutcs past
one of 1he clock.

The House reassec mbled afier
lunch  at thiny-ﬂh‘u- Miwes
past two cf 1he dcck, The Vice-
Chairman (Shri V. Narayanasamy)
in the Chair.

ANNCUNCFMENT REGARDING
STATEMENT BY MINISTER

THE VICE-CHAIRMAN
(SHRI V. NARAYANASAMY):
There is an announcemcnt. I have
to infcrm®  Mcombers that
Mr. Rajesh Pilot, Minister cf State
of the Minisiry of Surface Trans-
port will make a starement at §
o’clecck tcday in connicrion with
the removal of difficuliies fucing
the implementaticn c¢f the Mctor
Vehicles Act, 1988, and the Motor
Vehicles Rulzs, 1989

Ncw, we skall take up furiker
discussicr cn tle Privarc Mon bas’

. Rescluticn by Stri P. N. Sukul.

Mr. P.K. Kunjecken.
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(Interruptions)

THE VICE-CHAIRMAN
(SHRI V. NARAYANASAMY):
thhmg should go on recerd.

SHRI RAM AWADESH

SINGH :**
(Interruptions)

THE VICE - CHATRMAN
(SHRI V, NARAYANASAMY):
Ycu take ycur sear. Kirdly
take, ycur seat. This is Private
Members’ busiress, Kirdly
do not interfere. Kindly take
ycur seat. 3

SHRT -~ RAM AWADESH
SINGH :** 1 -

**Not recorded B
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of a comprehensive

THE VICE-CHATRMAN
(SHRI V. NARAYANASAMY):
. Waatever he speaks will noi go
on record,

SHR1 RAM
SINGH:**

T AMAT A TIT AN AL
@17 3 4 dams § T w7 a7 (A
TfEaT ® A7) : IT 847 wIGA,
qg @rs a3 ¥ faava T §
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FIE 377 (CRTE At 9.9 AT 753
T E 53 97w

SIRT  VITHALRAD  MA-
DHAVRAD JADHAV (Muha-
rasa.a): I am on a2 point of

AWADESH

oxd:z, i, My point of order is -

that wixn the Private M:mbors’
Bisinsss is gdiing on, no o:her
. biinzss is allow:d in the Hbuss.
From :hat priat of view, Mre Ram
Awil:31. Singr had no right to
say waiitevar hs has said, There-
fore, it should b: expang:d from :he
record.

THE  VICE-CHAIRMAN
(SHRU V. NARAYANASAMY):
I have said that noching of what
Mr. Rim Awad:sh Sinrgh has said
will go on record, Now, Mr,
Kianjichen will spsak on the Rsso-
lu:ion.

RESOLUTION REGARDING
FORMULATION OF A COMPRE-
HENSIVE NATIONAL WAGE
POLICY BY GOVERNMENT—
-Contd. _

SHRI P. K. KUNJACHEN
{Ke:ala) ¥ Mr. VicoOhairman,
Sir, I support the Rosplution moved

®9Not recorded

by Govt,—withdrawn -

by Siari P.N. Sukul on 28:h July,
1989. 1 ihougit of moving an
am:ndmsnt, Buf as the Resolus
tion had b:en moved on previous
non-official day, it is not possible
to mov: the am:ndm>n:. As you
ses, it has bzen stated in the Reso-
lution:— '

“....this House is .of ovinion
that  Goverum>ot should ra-
tionalise its ‘Wage Policy’ for
seccuring to all workers a living
wags, a8 direceda in ariicle
43 of ths Coanstitution and in
pursuanc: thereof, formulate
a comprehensive Natjonal Wage
Policy, sa that—"...

So, a wags policy alcne is not
sufficient.  Ac-ually, according to
the latest esiimates, there are 64
million agricultural worksrs in the
coun'ry. If .you take the rural
poor as a whole, the figure comes
to 110 million psople. They are
the most down-troddsn people in
the ecoun‘ry, Even though mi-
nimum wages have been declared

. in various parts of the country,

they are not bzing implemented.
Taere is no  machinery to
implement the minimum wagsas.
Even though the Government claims
that there are Labour Officers etc.
to implemeni them, but the ac-ual
position is that in many parts of the
coun’ry, the agricultural workers
are denied minimum wages. They
are not gating the mirimum wa-
ges. That is onc thing.

Another thing is that the Con-
ference of Labour Ministers -held
at Dclhi in 1982 came to the gop-
clysion that the minimum w{e
ghould be revised at a partioplar
tlme. If the Cost of Living Iades
goes beyond S0 points, the wages
should .be revised. That s .ome
suggestion. Otherwise, withip &
period .of every two years the smi-
nimum wages should be .revieed.
Yesterday, I got :tho list of .ap
nimum wages in all the States





